Central Rdministrative Tribunal
Principal 8ench,N.0glhi

J.A e Ny, 137/95

New Delhi, this the 24th of Janu-sry, 1995,

Haw ' 3LE aHR] JePosHRIA, MEMBE & (3)
HIN ' BLE SHRI 3.RenDIGE, MEMBER (n)

1.

3.

=

Umkar s/o Shri Nepal 3ingh,
Rfo Villige Jevri,

P.d, Rajban,

Distt. Neerut (Uopc)o

Hridys Ram s/o Srri Nepal Singh,
R/D village Jevri,

Pelo Rajban,

Uistt, Meerut(U.P.),

2anjeev Kumar s/o Shri Ram Prakash,
/o 464 Neu Gobind Pur,

Khznker Khera (Mezrut C-ntt),

Oharmender Kumar s/o 3h, Ram Chsnder,
/o GePade Compound,
Mearut,

Istysndra Vir Singh s/o
Shri Jai Ram Singh,
5/1, P&l Coiony,

flawana Road, Meerut,

satyender Pal s/o Shri Ram Mal Jingh
rfo 372/5, Neuw Gobind Pur,

nhanker Khera,

Mesrut Cantt,

(By Ms Bh:urti Sh:rma, Advocate),

Versus

Union of Indis through

1.

R R

o IS e e, it SR A e e e

Jecrootary

Ministry af communic:tion,
Ospartnent of Telecommunicst an,
Sancharp Bheuan,

Nz2w Delhi,

mccoliconts,

;Qﬂld. o.«i.
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2. Divisional tngineer Telaphane, =
Jdffice of TOD.M.’ /27
Meerut (Uopo).

Se Accounts Jfficer,
Telephonas Revenue Accounts,
Jffice of T.0.M.,
flearut (UePe)e

4, Mssistant tngineer,
RLU Max I
Lal Kurti txchangje,
fMlearut.,

Se <o el henes Ist
Max 1
Lal Kurti txchange,
Meerut . Rgsponiants,

{8y none),

JUDGEMENT (ORAL)

HON'BLE SHRI J4Pe SHARMA, MEMBER (J).

Mpplicants have filed this application harbauring
the apprahension that though they sre still working uith
the respondents i,s. Uivisional knginesr Telephone,
Meerut(UePe; their sarvices may be dispensec vith
at any time without giving the banefit of tha scnanm
circulsted by ilinistry of Tgle~communic-tion i,s. Casual
Lebourers (Grant of Temporsry Status and Reqgul.r isslian)
Schaeme, 1989, The scheme lays down certzin guidaslinas to
grant the temporazary status and thareaftser giving
regul<risation if any group-'0' post is :v ilebla to thosa
casual labourers who have worked for & period of 240 duys
in a calendar vyear,
2, Wwa heard Ms Bhurti Shezrma proxy for Firs, 5.1 Zhhabra
counsel for tha zpplicant, She arqued the m-tter chat the
respondents h:ve alr=zzay terminasted ths seruicss o7 other

g8iployess and &are also using/zdopting the policy of nirz &
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firs, terminsting or cessing from the service Jithout

any written order, 3ince the apslicants are ssid to

be still in sarvice, we do not entertain this spplicetion

at this stage and dispose of with & direction .hat the

applicants should make a representation to ths respandants

and theresfter, if any grisvance survibkes tao them to

assail, they ars at liberty of judicial ravi.u by filing

a frash applicztion on the sams Causé of zction, if so
WM

advisaed, The application isldiSposed of accordingly,. up

order =2s to costz.

[ 27 £~ b
(:).R.__D E) (el emH- Tin
Meit 3 /(A ) ML R( J)

fnkq*




